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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 38/2026

IN THE MATTER OF:

DEEPAK SINGH ...APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENTS

JOINT COMMITTEE REPORT ON BEHALF OF DISTRICT

MAGISTRATE, PRATAPGARH IN COMPLIANCE WITH IN

COMPLIANCE WITH ORDER DATED 04.02.2026 BY THE HON’BLE

TRIBUNAL

That, I Shiv_Sahay Awasthi, aged about 40 years, S/o Shri Kaushal

Khishor, presently posted as District Magistrate, Pratapgarh, Uttar Pradesh,

do hereby solemnly affirm and state on oath as under:




~

That in the official capacity mentioned above, I am acquainted with the
facts and circumstances of the case and as such I am competent and

authorized to swear this affidavit.

That the allegations in the present case relate to the Hotmix plant is
Operating illegally in the middle of the colony for almost a year, about
which applicant has been continuously complaining at the IGRS portal
and RO Raebareli, Pollution Control Board, in which an order has also

been issued to close the plant.

That the said Original Application came up for hearing on 04.02.2026

when this Hon’ble Tribunal passed the following order:

“..... 6. Accordingly, we constitute a Joint Committee comprising of
representatives of Uttar Pradesh State Pollution Control Board and
District Magistrate, Pratapgarh and direct the same to meet within two
weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned
project proponents, verify the factual position, suggest appropriate
remedial action by following due course of law and to submit its report
within one month to this Tribunal and send a copy of the report to the
concerned authorities who shall be bound to take appropriate action in
accordance with law and ‘Principles of Natural Justice’ by giving
opportunity of being heard to the concerned project proponents and to
submit action taken report within next one month.

7. The District Magistrate, Pratapgarh will be the nodal agency
for coordination and compliance regarding submission of the report of the
Joint Committee and action taken reports by the concerned authorities.

8. Report by the Joint Committee and action taken reports by
the concerned authorities may be filed as directed above before the
learned Registrar General of this Tribunal, who shall be at liberty to
place the matter before the Bench if further orders are considered to be

9. The District Magistrate, Pratapgarh is directed to ensure
uisite compliance and submission of reports within specified period
hd in case of non-compliance, exemplary costs may be imposed by this
ribunal on the District Magistrate, Pratapgarh and concerned
officers/authorities.

10.  The present original application is disposed of accordingly.

11.  However, in the eventuality of the applicant or concerned
project proponents having any grievances against the report of the Joint
Committee or action taken by the concerned authorities, the Applicant or



6

the concerned project proponents may move this Tribunal by way of
appropriate proceedings for such further orders as may be considered
necessary.

12. A copy of this order may be sent to the Member Secretary, Uttar
Pradesh State Pollution Control Board and District Magistrate,
Pratapgarh by email for requisite compliance.”

4 In compliance to the order passed by this Hon'ble Tribunal, a Joint
Committee was constituted by District Magistrate, Pratapgarh vide Office
Order No. 679/0.A-38/2026 dated 05.03.2026 and by the Member
Secretory, U.P. Pollution Control Board, Lucknow vide Letter No.-
H38365/C-5/290/0.A No.38/26 dated 23.02.2026. The joint Committee
consisted of following to members:

(i)  Nainsi Singh, Sub District Magistrate, Tehsil-Sadar, District-
Pratpagarh.

(ii)  Ajay Kumar, Regional Officer, U.P. Pollution Control Board,
Raebareli.

The true copies of the Letters dated 05.03.2026 and 23.02.2026are

annexed hereto and marked as Annexure R2/1.
5. The Joint Committee conducted site visit on 11.03.2026.

. During the inspection, it was observed that the Hot Mix Plant,
namely M/s NRS Hot Mix Plant was not established at the subject
site i.eat Gram-Pure Ajmershah, Post-Vishwanathganj, Mandhata
Mod, Tehsil-Sadar, District-Pratapgarh having Latitude &
Longitude of said site are 25.806555, 81.939332.

Mr. Sachin, the representative of the hot mix plant was present
during the inspection. Prior to the joint inspection, the complainant

was contacted on mobile number 8303731251 to be present at the

time of inspection. During a telephonic conversation, the
complainant informed that the Hot Mix Plant is currently not
established at the said site and he is in Mumbai presently.

. During the joint inspection, the representative of the hot mix plant

informed that the hot mix plant was dismantled in the year 2025.
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. No Plant & Machinery related to the Hot Mix Plant was found at
the time of the joint inspection.

. Consent for establishment of the said Hot Mix Plant has not been
obtained from the State Pollution Control Board for its

establishment.

A true copy of the joint inspection report dated 30-03-2026 is annexed

hereto and marked as Annexure R2/2.

8. A notice has been sent through this office Letter No. 879/OA-
38/2026/P/2025-25 dated 30.03.2026 directing that the unit shall not be
established / operated without obtaining consent from the State Pollution

Control Board.

A true copy of the Letter dated 30.03.2026 is annexed here to and marked

as Annexure R2/3.

9. That the present affidavit is being submitted before this Hon’ble Tribunal

\/

DEPONENT

for its kind perusal and consideration.

VERIFICATION:
Verified at Pratapgarh on this the 5%day of April, 2026 that the contents of
above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and nothing

material has been concealed there from. \/f/

DEPONENT
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Report of the Joint Committee in Compli
pliance to the Hon'ble NGT Order dated i
the matter of Deepak Singh Versus State of U.P. & Ors. in OA No. §8[2r02c6r. e h

1. Background

The Original Application No. 38/2026 was registered before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, based complaint dated 20.07.2025 to Hon'ble Tribunal on Public
Grievances Portal, which has been treated and registered as O.A. No. 37/2026 for exercise of suo

moto jurisdiction in view of law laid down by Hon’ble Supreme Court in Municipal Corporation of
Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC 401.

The applicant alleged a Hotmix plant is Operating illegally in the middle of the colony for almost a

vear. about which applicant has been continuously complaining to the IGRS portal and RO

Raebareli, Pollution Control Board, in which an order has also been issued to close the plant.

Hon'ble Tribunal ordered to constitute a Joint Committee comprising of representatives of Uttar

Pradesh State Pollution Control Board and District Magistrate, Pratapgarh and direct the same to

meet within two weeks, undertake visits to the site, look into the grievances of the applicant.

associate the applicant and representative of the concerned project proponents, verify the factual

position, suggest appropriate remedial action by following due course of law and to submit its report

within one month to this Tribunal and send a copy of the report t0 the concerned authorities who

shall be bound to take appropriate action in accordance with law and ‘Principles of Natural Justice’

by giving opportunity of being heard to the concerned project proponents and to submit action taken

report within next one month.

2. Formation of the Joint Committee

In compliance to the Hon'ble NGT Order, a Joint Committee was constituted by District Magistrate:

Pratapgarh by Office Order No.-679/0.A.-38/2026 dated-05-03-2026 and Member Secretory. U.P.

Pollution Control Board, Lucknow by Letter No.-H38365/C-5/290/0.A. No.38/26 dated-23-02-2026
(Annexed as Annexure-1). The Committee consists of following to members.

1

—

Nainsi Singh Sub District Magistrate, Tehsil-Sadar, District-Pratpagarh

Ajay Kumar

[ o]

Regional Officer, U.P. Pollution Control Board, Raebareli o

The Hon'ble Tribunal designated the District Magistrate, Pratapgarh as the Nodal Agency foi
coordination. compliance regarding submission of the Joint Committee report. The Commitiee was
directed 1o meet within two weeks, conduct a site visil, verify the grievances raised 1 the
application, verfy the factual, suggest appropriate remedial actions. The Committee wus {urther

! directed 1o submit its report to the Hon'ble Tribunal within one month.

g
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3. Site Visit

’

The Joint Committee conducted site visit at (he alleged area during 11" March, 2026

4. Observations of the Joint Committec

(1). During the joint inspection, it was found that a Hot Mix Plant, namely M/s NRS Hot Mix Plant
was not found to be established at the complaint site located at Gram-Pure Ajmershah, Pos-
Vishwanathganj, Mandhata Mod, Tehsil-Sadar, District-Pratapgarh. The Latitude & Longitude of
said site are 25.806555, 81.939332,

(i). During the joint inspection, Mr. Sachin was present as the representative of the hot mix plant.
Prior to the joint inspection, the complainant was contacted on mobile number 8303731251 1o be
present at the time of inspection. During a telephonic conversation, the complainant informed that

the Hot Mix Plant is currently not established at the said site, he is Mumbai City presently.

(iii). During the joint inspection, the representative of the hot mix plant informed that the hot mix

plant was dismentled in the year 2025 in response to the complaint.
(iv). No Plant & Machinery related to the Hot Mix Plant was found at the time of the joint inspection.

(v). Consent for establishment of the said Hot Mix Plant has not been obtained from the State

Pollution Control Board for its establishment.

5. Summary & Conclusions

During the joint inspection, no Plant & Machinery related to the Hot Mix Plant was found installed
Therefore. in the future, a Hot Mix Plant should not be established at the aforementioned site without
obtaining consent to establish from the Uttar Pradesh Pollution Control Board for installation as per

law.

\ b
AP

(Ajay Kumar) (Nainsi Si
' i lngh)
U Regu_)nal Officer, Sub District Magistrate,
.P. Pollution Control Board, Tehsil-Sadar, District-Pratpagarh
Raebareli ’
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PHOTOGRAPHS OF JOINT COMMITTEE FIELD VISIT ON 11.02.2026

Latitude: 25.806557
Longitude: 81.939332
Elevation: 107.89%13.6 m
Accuracy: 3.262m
Time: 11-03-2026 12:22
Note: NRS Hot Mix

Latitude: 25.806462
lLongitude: 81939333 = . T "
Elevation: 109.19:2.22m .«
Accuracy:3.45m ¢ :
[Time: 11-03-2026 12:22
Note: NRS Hot Mix



Latitude: 25.806445
Longitude: 81.939331
Elevation: 109.19£2.49 m
Accuracy; 3.0 m

Time: 11-03-2026 12:21
Note: NRS Hot Mix

J ‘_{)’ PO
lattude: 25806315 . WP 0 e
Longitude: 81939387 -~ & . K e e
Elevation:109192.53m - = - = R
Accuracy: 2.0 m e A IR S
Time: 11-03-2026 12:20 b5

Note: NRS Hot Mix
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